
. FORMA
Purr,rc AuNouNcnMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF BRAHMAPUTRA TMT BARS PRIVATE
LIMITET)

Rfi TEVANT :PARrr C:U IANS
1 Name of corporate debtor BRAHMAPUTRA TMT BARS PRIVATE

LIMITED

2. Date of incorporation of corporate debtor 2s1041200s
aJ. Authority under which corporate debtor is

incorporated / registered
Regis trar of Company, Shillong

4. Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

rJ27 31 0AS2005PT C007 7 t3

5. Address of the registered office and
principal office (if any) of co{porate debtor

Room No 19, 2nd floor Vrindavan market, S J
Road, Athgaon Guwahati-79l 001 Assam

6. Insolvency commencement date in respect
of corporate debtor

28/10t2022
(Order received dated 4llll2022 )

7. Estimated date of closure of insolvency
resolution process

26t04t2023

8. Name and registration number of the
insolvency professional acting as interim
re so lution pro fes si onal

MANISHAGARWALLA
Res N o : I B B I/ I PA-00 L I tP -P 02082 I 2020-z0z1l 1 3 1 98

9. Address and e-mail of the interim
resolution professional, os registered with
the Board

Room No g,5tn Flooi, Prr*.sl"""
Building,Chatribari ,Guwah ati 7 81 001
ca m a n is haga rwa Ila @gm a il.co m

10. Address and e-mail to be used for
correspondence with the interim resolution
professional

Room No 9,5tn Floor, Parmeshari
Building,Chatribari,Guwahati 7 81 00 1 (Assam)
Email : cirp.btbpl@gmail.com

11 Last date for submission of claims L\ltU2022
12. Classes of creditors, if any, under clause (b)

of sub-section (64,') of section 21,
ascertained by the interim resolution
professional

NIL

13. Names of Insolvency Professionals
identified to act ' as Authorised
Representative of creditors in a class (Three
names for each class)

NIL

I4 (a) Relevarfi Forms and
(b) Details of autho fized representatives

are avarlable at:

Weblink: https : I libbi. gov.inlhome/downloads

NIL *--. ".



i

Notice is hereby given that the National Company Law Tribunal,Guwahati has ordered the
commencement of a corporate insolvency resolution process of the BRAHMAPUTRA TMT
BARS PRTVATE LIMITED on2811012022 (The order received by IRP on 0411112022)

The creditors of BRAIIMAPUTRA TMT BARS PRfVATE LIMITED, are hereby called upon

to submit their claims with proof on or before 1811112022 to the interim resolution
professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

{w'w b 'llqt4/{'/'-'

Date : 04. 11.2022

Place . Guwahati

Manish Agarwalla

Resolution Professional

TMT BARS PRIVATE LIMITED






